(In o.A. No, '183/2000)

Jabalpur,; this the 15th day of December,! 2003

H@n‘ble Shri M,P. Singh, Vice Chairman
Hon'ble Shri G, Shanthappa, Judicial Member

i. Um.on of Indlia,
- Through the Seiretary,
Ministry of Cormnmications,;
' Department of Telecom, Sanchar
Bhavan,’ 20y Ashoka FRoad}
New Delhi - 110 001.

20 ‘me Chief General Manager,)
Telecom E‘actory,1
‘Wright Townd :
Jalbalpur 482 002, )

(By Adwocate = Shri B,da.Silwe)
Versws

Shri D.J. Mukherjee,

Aged about 58 years,l S/C.«

Late Shri S.P, Mukharjee,

Progressman @ade I, Of fice of

the Chief General Manager;j

Telecom. I:‘actory,i Wright Town,)

Jabalm . ese

$y Advocate ~ Shri 8,X, Nag;al)

‘* Judmial Meni')J: -

The above reviav application is filed to review the

order dated 23¢d Octobery 2000 passed. in OA No, 783/2000.

2. This Tr;@punai!. has passed the order in the said OA at tha
admission stage itself without issuing the notice . Now the
respé;z__dents in the OA (@pplicants in the RA) are bringing
na faéts.which werg‘not: avai.,lab},e on record before the
Tribunal. The case of the applicants .in this case are that
the charge sheet which was already in thai.r record was not

‘original
brought to the notice of this Tribunal. by th%applicant

(cespondent in the ), Hence the review applicait® taye

;-
. .
-

W



heam before passing the order in the OA, the same is violat;.on
of principles of natural justice, This 'is a good ground to
challenge the order of the Tribunal in appeal. Now the review
applicants want to submit their record which are available on
record by filing this review application and also they want to
reopen the OA by this RA, If now some new facts are brought on
record by way of @ Feview appl:.cat:.on,v this Tribunal cannot

consider the same, If the applicants want to challenge the said
orders of the Tribunal passed :I.n OA No 783/2000 on 23rd

October, 2000, he shall approach t_he gppropriate forum,

-
4
/ * 2 *
filed this review 3pplication for reviewing the eaxlier order
passed by the Tribunal, If the original respondents are not
2ccordingly, the gpplicant has not made out any case for review-!
a

ing the order.

is
s fo ;}.ows 3

YAny clerical or arithmatical mistakes in orders or
erros ad sing therein from any accidental slip or
om=iSsion may . at any time be corrected by the Court
‘elther of its own motion or on the application of any
of the parties .

46 As there is no clemal or arithmatical mistakes or

errors on the face of the record, we find that there is no

ground made out for reviewing the Tribunal's order. Accordingly,l

(MOP ° Singh)
Vice Chairma

the review application is rejected.
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